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INTRODUCT ION

I, the Chairman, Committee on the Welfare of Scheduled

Castes and Scheduled Tribes, having been authorised by the
Committee to submit the Report on their behalf, present this

Ninteenth Report (Tenth Lok Sabha) on the Ministry of Civil
Aviation and Tourism (Department of Civil Aviation) =
Reservations for and employment of Scheduled Castes and
Scheduled Tribes in National Airports Authority.

2. The Committee took evidence of the representatives of
the Ministry of Civil Aviation and Tourism (Deptt., of Civil
Aviation) and National Airports Authority on 19.1. 1993, The
Committee wish to express their thanks to the officers of the
Ministry of Civil Aviation and Tourism (Deptt, of Civil
Aviztion) and National Airports Authority for placing before
the Committee material and information the Committee wanted
in connection with the examination of the subject.

3. The Raport was considered and adopted by the Committee
on 10.2. 1993,

4, A Summary of conclusions/recommendations ceontained in

the Report is appended (Appendix).

C irman 27"4.* 73

New Delhi, Committec on the WOlfare of

Ryl Schedul «d Castes and
Ma-m—% 1993 Scheduled Tribes,

Chaiteat, 1915(S),
Vaipakia §



REPRESENTAT ION IN BOZRD OF OIRECTORS
ORGANISATIONAL SET-UP

1.1 lhe National Alrports Authority is a Statutory
Ceorporation and was constituted on iﬂoi&%gg‘under |
National Airports Authority .ct 1985 (No.54 of 1985),
T;e Ministry of Civil Aviation is looking after the
working of National Airports Authority.

1.2 The Authority is vested with the ownership and
management of g8 Civil Aerodromes and 28 Civil Enclave$,
The Authority maintains domestic civil Aerodromes and
provides air traffic services, aeronautical communication

services to all the statighs and eonsultancy services

in India and abroad in relation to planning and®
development of airports, air navigational and safety

services etc,

1.3 At present, chere are 5 Regional Offices of
National Airports Authority which are located at Bombay,

Madras, Calcutta, Delhi and &uwahati., Each one is

looked after by the Regional Executive Director,
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B. BOARD OF DIRECTORS

1.4 At present, there are 14 Members on the Board of
Uirectors of National Airports ﬁuthority; out of whom
Chairman, Member (P&A), Member (PRE), Member (Finance) and

Memper (Operations) are the whole time menbers whereas

"

otﬁers are part-time gmembers and the Direcfur General ef
Civil Aviation is an Ex-Officio Mémber of the Board, There
is no Scheduled Caste/Scheduled Tribe member on the National
Airports /Awuthority Board at present. In a supplementary
infermation, it has been gtated that all the part-time
members on the Board of National Airports Authority are
ex-of ficio members,

1.5 When the attention of the Ministry of Civil Aviat ion
was drawn to the repeated recommendations of the Comittee for
inclusion of atleast one member from Scheduled Castes/

Scheduled Tribhes cemmunities on the Board of Directors of

Public Undertakings to look after, inter-z1lia, the interests
of Scheduled Castes and Scheduled Tribes and asked to intimate

whether any suggestion for inclusion of /ST in the Board

of Directors has ever been made, it was stated in a written

reply :-~

"Since the reservation orders dc  not apply to
appointment of members, details concerning saste/tribe
status of persons recommended have not been maintained
in the Ministry."



1.6 During evidence, when the Committee asked /
the view of the representative of the Ministry :

for inclusion ef one SC/ST member in the Board of
Directors, the witness replied :

"There is an effort on the part of the
Govermment te see to what extent the members

of Scheduled Castes and Scheduled Tribes
could be given representation at the Board of
Directors level, s I have submitted, there

is no mandatory requirement, but the desire is
there, Wherever feasible, an effort is made

by the Govermment at the time of reconstitution
of the Board to take this matter into account,
when the next Board is constituted, this will be
again placed before the Government and I am
sure due consideration will be given to this
effect,"
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1.7 The Committee regret to note that inspite

of their repeated reccm;endaﬁion for inclusion of

at least one SC/ST”Dichtor on the Board of Directors

of all Public Undertakings, none of the Directors

whether official or non-official on the Board of

National Airport Authority belongs to SC/ST, During

the course of evidence of the Ministry, at the time of
examination of reservation for and employment of SC/ST

in International Airports Authority of India, it

was stated that the proposal to merge the Internatjnnql
Airport Authority of India and National Airports Authority
was under consideration of the Govermment. The Committee
hope that suitable provision will be incorporated in

the Bules/By-laws of the Unified Authority, which will
take care of giving representation to at least o;e L/sT
member on the Bopard of Directors,

1.8 The Committee also note that there is no

non-of ficial Director on the Board of National

Airport Authority., They feel that had there been
provision in the Rules/By-laws of tihe Authority for
appointing non-efficial Director belonging to SC/S% on the
Board of National Airport Authority, it would have been
easier on their part tc appeint a SC/ST member who:

could take care of the inté;ests cf SC/ST in the
Organisation, The Committee recommend that till a



Unif ied Authority of the International Airport
/uthority and National Airport Authority is formed,
efforts should be made to incluc.ie one suitable
SC/ ST person as cfficial or non-of ficial member on
the Board of Directors of the National Airports
Authority at the earliest to look after the
interests of /ST,



CHAPTER 11
QRGANISAT JONAL MATTERS

A. LIAISON OFFIGER AND SC/ST CELL IN THE MINISTRY

2.1 In 3 written reply furnished to the Committee,
it -has been stated that there is a special Sﬁ/sT Cell
headed by an officer of the rank of Deputy Secretary
who is also the Liaison Officer in the Ministry of
Civil Aviation to ensure due compliance with th
reservatisn orders ih the Ministry and Organisation/
Undertakings including National Airports Authority,
The Cell consisting of two Assistants belonging to
SC/ST cemmunity and one Section Officer assists: the
Liaison Officer in discharging his duties.

2.2 As regards the number ef times the Liaison
Officer in the Ministry of Civil Aviation inSpeéts

the rosters maintained in ihe Head Office/Régional

Of fice of National Airports Authority, it has been
intimated that attempts are made by the Liaison Officer
to inspect the rosters maintained in the Head Office/
Regional Offices of National Airports Authority |,

once in two years, .

2.3 As reg;rds the number of complaints received
from SC/ST employees during the last 3 years, it has
been stated that data for the last three years is not
available in the Ministry., It has further been informed
that a register for maintaining a record of complaints
received from SC/SI employees has been maintained since

1991 and frem 1991, anly four complaints were received
all of which have been disposed of,
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2.3 The Gommittee note that the Liaison Officer in
the Ministry endeavours to inspect the rosters maintained
in the Head Office/Regional Offices of National Airports
Authority once in every two years. Thc period ef two
years in the opinibn?Qf Committee is too large and any
error in the computation of reserved points may lead to
denial of benefit to ; he rightful claimant till it is
noticed; The Committee, ther¢fore, recommend that Liaison
Officer in the Ministry sﬁouldrmake it a regular practice
to visit the Head Office/Regional Office of National
Airports Authority at least once in a year to ensure that
" reservatiorw orders are implemented in all respects,

2.2 The Committee are unhappy to mote that complete’
data regarding the complaints recelved from /ST
employces during the last three years is not available

in the Ministry of Civil Aviation and has been started
from the year 1991 only. They hope that in future’

the Ministry shall continue to‘not only maintain a detail
record of complaints/grievances reccived from SC/ST
employees of organisations/undertakings under its

administrative control but alse settle them expeditiously.



B. LIAISON OFFICER & SC/ST CELL IN THE LA
2.6 It has been stated that the .Lisison Officer

‘of the rank of Deputy Dircctor have becn appointed both
at the Corporete Heédquarters and at thc Regional
Headquarters of the National Airports Authority in 1986

after the formation of National Airports «wthority.

2.7 It has been noticed that there has been no

meetings between the Liaison Officers to discuss the
matlers ofvccmmon interest as well as difficulties faced
in the implementation of reservation orders, ifegarding
utility of holding of meetings between the Liaison
Officers periodically to discuss the problems faced in
the implementation of reservation orders in warious
units and matters of common interest, it was stated

in a written reply that periodical meetings of Liaison
Of ficers as observed, would be useful,

%.8 The Commnittee have been informed that a SC/ST
Cell has meen set up in NAA to look after the interests
of 3C/sT anployees‘both at the local stations/Regional
Headquarters/Corporate Headquarters., The staff strength
of the SC/ST Cell at Corporate Office of NAA was stated
to be as under :-

1. One Personnel/Administrativc Officer;

2. One Of fice Superintendent; and

3. One Junior Clerk.
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2.9 As regards the inspection of the rosters by the

Liaison Officer, it has been exploined in a written

v
reply as under :- ..

"The Liaison Officer genurally examine the
roster at the time of recruitment/promotion.

At the Corporate level, it was examined as per
details given below :-

1989 1990 199..

3 times 2 times 4 times™
2.10 As far as at the regional level is concerned,
it has been stated in a post-evidencec reply that :i-

"The SC/ST Rosters have been inspected in all the

four Regional Headquarters once in 1991 and 1992 for

for the yeer 1990 and 1991 respectively., #As regards

inspection of rosters for the year 1992, the

Liaison Of ficer is preposing to visit regional
- of fices during March/fpril, 1993.%

-

2.11 During evidence when the Committee desired to

know about the inspection repert it was submitted :-

"During the course of the inspection, he found
that the Rosters were not maintained separately,
one for direct recruitment and the other for
promotion, Secondly, he found the. Roster points
have not been shown properly,

By and large, these are the two shortcomings
which he brought out in his inspection report.
These shortcomings have been rectified
subsequently,"
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C. COMPLAINTS/GRIEVANCES
2.12 It has been stated that Grievances Of ficers have
been appointed at Corporate Headquarters and also at
Regional Offices for redressal of grievanges. However
no separate complaint register to look after the
grievances of SC/ST employees has been maintained
and a combined register to loeok after the grievances
of all the employees is being maintained., It has
specifically'been mentioned that priority attention
is givén to grievances pertaining to SC/ST employees.,
2.13 As regerds the number of complaints received
from the SC/ST employees it has been informed in a
written reply that out of a total of 17 complaints
received during the last three years and upto-

June, 1992, 16 have been disposed of.
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2.14 The Committee find that no formal meeting
between the Liaison Officers to discuss matter of

common interest. has been held by National Airports
Authority, The usefulness of such meetings has been
admitted by the management of NAA, They therefore
recommend that periodical meetings should be held regularly
between the Liaison Of ficers to discuss thf problems
faced in the  implementation of reservation orders in
various units ahd matters of common interest especially’
those relating to Scheduled Castes and Scheduled Tribes
and records of such meetings should be properly
maint ained,
2,15 The Committee note from the post-evidence replies:
furnished to them thet rosters have been inspected in all
the four Regional Offices of National aAirports Authority
whereas it has five regionnl offices as has been
mentioned elsewhere., They would like to be apprised of
in which Regional Office Rosters have uut been inspected
and the reasuns for ithe omlssion,
2.16 The Committee express their deep concern that in
his inspection report the Liaison Officer has pointed out tw
two basic mistakes in the mainlenance of Busterc, Llee,
non-maintenance of separate rosters for recruitment

and promotion and roster points not shown properly,
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They, therefore, .rage upon the Management of National
Airports authority to train its officials in proper
maintenance of Rosters with a view to keeping at bay
the recurrence of such mistakes in future,

2.17 The Committee note that a combined register to
look aftar the grievences of all the anployees including
SC/ST employees is being maintained by National Airports

Authority. The Committec recommend that a scparate

complaint register showing the particulcrs of the

complaints of SC/SI employees together with the actien
taken for their disposal should immediately be
maintained both at the Corporate and the Regional

Of fices of National Airports Authority with a view to

ensuring proper and gpeedy disposal of SC/ST

grievances,



CHAPTEX-III

RESERVATION IN SERVICES & PROCEDURE

A. DIRECT RECRULTMENT & RECRUL TMEN T PROCEDURE

(i) Rergentage of Reservation

3.1 The percentage of reserveotion in services
in favour of Scheduled Castes and Scheduled
Tribes in direct\recruitment and promotions

since June, 1986, the date of formation of -

National Aimorts Authority is stated to be

as under;:-
(a) Direct Recrujtment: SCs 5Ts
1. All India basis through 15% A%
written tests
2. CGroun C & D where As per
recruiument is done directive of
locally/regionally. the Government

varying from
State to State.

(b)  Rromotion 15% 7%

(in rospect of
categories as
per Govt,
directives).



3.2 During evidence, tha Committee have been
informed that as far as the reservations in
recruitm:nt is concernea, itis given to
sfficers hnlding sosts right un s tha séale of
nay of Rs.5100-6700 which includes Acrodrome

Director, Deputy Director and Executive Directors etc.

(ii)  Recryuitment Procedyre

3.3 As renards the recrud tment procedure followed
in the National sirports Authority, it has been
informed in written renly that Ctoﬁp A, B and

those (roun C posts which are controlled on all

India basis are being filled by all India

compatitive examinations through »pen aﬁvertisementé
and other (roup C and D posts are recruited through

local employment exchange.

3.4 In a post-evidence Teply submitted to the
Committee, it has been submitted that recruitment

to the nost of JE(Civil), JE(Elect), Electronics
assistont, Aersdrome .ssistant which comes under

Croup C catecory are centralised and done on All India
basis and remaining Croup C vosts are filled on

Tecional basis. -
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3.5 During ih2 course of evidenco, when the

Committee pointed out that recruitment to CGroup
'C' posts should Be done on remional basis
following the regional percentage, the witriéss

stated:

"When we start recruitment on
Teoional basis, we wauld be
goinag into that aspect. As

it is today we are not able
to get many SC/ST. We do it
centrally. Once we move to
regional level, we will have
reoional percentage™.

It was elaborated:

"It is t» ensure the recruitment
auzlity that we have done it
centrilly. It has been done

like this 211 these years and
now e are trying to change it
to reqion-wis2 while maintaining
the quality™.

3.6 When the Canui Llee desired to know
whe ther National Airports Authority Lroposed
to follow the Presidential directives in
future in respact of Gr'"aup 'C' catagory, the

witness renlied in the affirmative.



3.7 Recarding concessions/relaxations given
to 3cheduled Castes/Scheduled Tribes at the
time of recruitment, it has been informed that
relaxation in the age by 5 years, exemption from
payment of application fee, relaxation in
percentsrce of marks and experience wherever
required and relaxation in qualifying standard
are given to the 3C/ST candidates. Besides,
this, TA to umemployed SCs and STs who z2re

called for interview is alsn reimbursed.

3.8 Reason$ for rejection of SC/ST
candidates are intimated to employment exchange

for corrective actions. .

3.9 It has been informed that copies of the
advertisement/requisitions for recruitment of
SCs/3Ts are circu}étéd to all SC/ST agencies/
welfsr: associations in various 3tates and
Regions and are carried by All India Radio

and Doordarshan.

3.10 The_status of SC/ST members associated
witﬁ the Recruitment Boards is at par with

~ther mombers »f the Board.



3.11  Tha Staff strength of National

Aairports Authority as on 31.3.92 is as

under ;-

T e T Tt . Sy W, o i e e L 58 i i i, WS o S s e T i T P s e oy . e am e e e e e e v

SLle ‘lotgl Nn.of  Total Terceantace Total Der- Shor-  Percen*ace
M. emnlavens TepTras— - repre- cen~- tfall- of short-
in the orga- entation senta- tzge é&ll_
nisatinn in ~f 3Cs tion _ 3C ST 51

@aCh r}l’.‘OLp. ?S'TL ‘

—— ——— e o s g, o e T iy, Y o W i s o, . e . S —— . ———— — o o——

. 2 3. 4. 5 6 78 9 10.
1.0roup 'A' 1147 271 23.7% 76 6.62% - 3 - 0.88
2.Crop 'B' 704 190 26.7% 51  7.24% - - - -
3.0e-us 1C 5005 1103 °r. 3% ¥L  T7.21% 3 14 - 0.9
4.Croup 'D' 4210 1186 23.17% 315 7.08% = = - -

- e — T — i S s o e T iy T S e i e s e, ot e s e S
———— ey i e e 7 et

TOTAL: 11066 2‘?43 24.83:‘; <303 7.25% __3_ 22 - 0.22

. T T g -
[ — e s T S Ty o S -
—— g _—
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(iv)  spe Lal.rﬂ.e,. .‘frl ntDrive

3.12 I‘t has been sta‘ted thaf National Airports
Auth rt+y has undnrtakan fﬂur special-recruitment
crives. The details »f special recruitment drives

leunched duriro the years 1939 to 1991 aru as

follows:
) " L] . .

Yoars No.of posts No.of posts No.of pasts

advertised filled carrian forward
T T SC ST EETTTTUSTTT
1789 19(53C 14ST) 2 11 3 3
1990 127(41% 36ST) 36 67 5 19 ‘
1091 64(15€ HST) 6 - 3 9 10
3.13 :In the preliminary material furnished to the

Crmittes, it was stated that the posts which were
of technical noture and require technical qualification
h=d remained unfilled due to lack of response

sarticularly frem 3T candidates.,

3.14 Regarding steps taken by National Airports
futharity-to et technically qualified nersons,

it was intinated in 3 written reply that. .
«ffhrts were being made to do the lncal recruitment
at Regional arcas where ratio of SC/ST population

wvas hioh.
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3.15 The nosition in regard 1o backlog vacancies

under direct recruitment as on 30.9.92 is stated

ty be as uynder:

RO sC ST
A T 1 o
B 2 1
C '_7’ 8



-

B,

3.156 The Committee are c-nstrained to

note thet the recruitment t> certain posts

in Groun 'C' cat:eonry of serviceé of Maticnal
SiThATts Juthority‘ié‘centralised and is dnne
ori W1l Indis basis which is against the
Tresidential Diréctive om reservations. The
danagement »1 the Mationmal Airports Authori ty
durinz evidence admitted that they would be
follnwing the Drosidential Directive in future
recruitmanis. The Committeo, therefore,
recommend that the practice of recruitment

To Groud 'C!' nests on all Tmdia basis should be
discaontinued forthwith and immediate steps
should be taken % fs1low the reagional quots
far reservatisn of posts for SC/3T in Croup

'C' nrsts.,

3.7 e Committee find that there is
still a backleg of vacancies inspite of special
Recruitmert Trives urndertaken in the nast.

It has hean stated that the post which were of

tedtinical noture and require technical qualification

had remasind unfilled due to lack of resoonse
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narticularly fr.m 3T candidates. Thz Commnitteo
racomnend that in order ta w@ée out thw@xisting
backlng in divect rucruitment, Natio-nal Aimyorts
Authority should continue launching soeéial
recruiﬁnunt‘driVQs besides making other serious
efforts to moximise recrﬁiﬁnent an regional/

~1acal basis ih_the case of Graup 'C' posts.



3,R0CTICH «ND ROMQTION JRQCEDURE

T
K
—

(i) Zromation Procedura

3.13 \s T gards promotisn procedure fillowed
in the National Aimorts Authority, the following

informalion was furnished to the Committee:

"Promotion to the various posts

ig mada on ilile basis of recommenda-
ti~rno 21 the DPC either by selection
~T seniority cump-fitness as

nrovided in theRocruitment Rules

of the post., Reservation points

are in accor @¢ with the Government
Dircctives™.

3.19 During the course of evidence when
the Commi%tcs unguired about the relax:tion
riven to SCs and 57Ts in promztion, the witness

stated:

"Whatever relaxations are roecoumended
in the CGhvernment Directlives, they
are being implemented, we have
reluxed the oligihility criterian,
rualifying period has been
reduced. Whatever is the benchmork
f>r the general candidate, we have
sne tws stens down for SC/ST
emnlayeces".
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3,20 The witneess further stated that the
zone of congideration had bacn onlarqed for the
SC/ST candi“ates. It was 1:3 for general

candidates and 1:5 for ths reserved candidstos.

3,21 When the Comnittee enquired whether

the Natinnal Airvorts Authority had been holding
writton tests also for npromotional posts, it

was submittad that snly such examswere hcld

on som2 occashns oanly.

3.22 On the point of giving relaxation in the
qualifying marks to SC/ST candidates who were
stherwise fit for promotion, it was submitted
in 2 written renly furnished t» the Committee that

any furthor relaxation could affect the overal

performance.

3.23 In roply to a auery by the Committee
regirding relaxation in the Quaiifyinq periad for
prony;:'}:.tion given to SC/3T candidates, the withess
stated that no relaxation in cualifying pariod
nf.service is given but relaxation in benchmark
while evaluating the Annual Confidential Heport

is allowed in the case nf 3C/ST candidates.



(ii) 2romoption

3.24  The number of persons promoted during the
years 1939, 1990 to--1991 in Crouwps 'A'", 'B’,
.'C' and 'D' and the number sand percentagé'm'

of Schoduled Castes and Scheduled Tribes are

2s under:

Year Group Total SC/ST Promoted  Percentage
persons promo ted
oromoted '

SC ST sC ST

1989 A 152 24 - 15,73 -

B 1 22 - 12.22 -
c 583 12 - 20.68 -
D 3 3 1 37.5 12.5

1990 177 26 7 14,68 3.95

122 19 3 15.57 1.4

C 56 '8 6 12,12 9.09

D 5 1 1 20.0 20.0
1991 A 171 22 3 12.86 =
B 119 9 - 7456 -
C 15 2 - 13.33 -

D 7 2 1 28,57 14,28



3,25 It has bean stated that shortfall in
promotion of SC/3T candidates was because of

their neon-availability in the feeder cadres and
als> because in certain cases/discinlines, SC/ST
candidates were not meeting the minimum prescribed

eligibility criteriz,

3.26 ns re rds the ponr representation of
STs in promotion ir almost all the categries
of posts, it has teon submitted in a written

renly:

"Till 939, reserved posts in
rceru:tment could be carried-
farwsrd due to non-availabili ty-
of /ST candidates and these
posw ore de-reserved and the
posis w re filled from general
cate@Try. As a cimulative effect,
tre raguisite number of SC/ST
:andidates were not aveilable in
the feeder cadres™,

3.27 Rernarding special efforts made by

Nationz. Air»norts authority to make SC/ST
narticalarly STs available in the feeder

crdree, it has been st=ted that special efforts
hava been made to fill the SC/3T quota particularly
during the last three t» four years and sufficient
number of candidates from sC/37 wauld be available

in the feoder cadre in due course -of time.



O

DERESERV.ATION

3.28. It is seen from the infomﬁatinn suppnlied
t» the Committee_ﬁhat not a single post has been
deserved so far as the posts filled by Direct

Reocrui tment are concerned.

The number »f posts which were dereserved
during the last three years in the promotional

posts are stated to be as under:

- 1989 895 7T 1991 77
sC ST SC ST sC ST ,
Croun'At 29 16 14 14 14 7
Croup 'B' 15 14 5 4 4 -
Croun 'C" z 2 - - 1 1
3.29 Reasons for deruservation of reserved posts

in promotion have been stated to be non-availability

nf SC 'ST ceandidates in the feeder grades.



3. 3. Regarding efforts made to find SC/ST
candidates befare the roserved vacancy was being
dercserved, it was stated that in promotion cases,
as c.li gible officals were not available, these pasts

have been dereserved as w2o Covernment dirvectve.

3.3L The position regarding dereservation of
vacancies is being intimated to the Board of Dircctors

from *ime to time.



.,

3.32 The Committes are unhappy to note that insted o:

sho 4nc improveaent, the percentage of SC employee promoted
has decreased in the year 1991 as compared to the year 1387
i.e. ageinst th- percentage Of.i5.78 for Group 'A!' 12,22 for
Grooyn 'B' and 20,68 for Group 'C', it has cOme down to
12.85 for Grous 'A', 7.56 fﬁr Group 'B' and 13.33 for Grou»n
'C'. Th= Commiitee also note with dismay that the pgomotion
of ST c¢mnloyees is even worse as in the year 1989, only one
Scheculed Tribe has been propoted and that too in Groun !D*
category and in the year 1991, only four STs were promotaod,
3 in Group '.a' and one in Groun 'D' and no ST was promotnd

in Group 'B' an< Group 'C' categories.

3.32 The Comnmittee find that the non filling of rescrved
noints in nromotional posts in National Airports Authority
is ¢ue to the non-availahility of'eligibie SC/ST'candidals
in *her feeder cadre as stated by the Mamagement. The
Maqucment of Hational Airports Authority is hopeful thd:
adequate representation of SCs/STs would be available in
tue course Of time, The Committee expect that the Manage-
ment will soon sort out the problem by making serious
efforls to ensure due representation of SCs/STs in the

-

fecdor cadre s per prescriboed perueuntage.

3. % The Committee further find that the other reason
for shortfall in promotional posts is that SC/ST candidatoes

do not meet the minium prescribed eligibility criteria.

'



i
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Thel notec that National Airports Authority has not been
providing their SC/ST candidates any relaxation in the
qualifving period of service for promotion. The Committoo
stronyly feel that keeping in view the requirement of
job, some rolaxation in the minimum period of qualifying
service niay be considered so that more SC/ST candidates

can ¢t promotions.

(030 The lommittee note with dismay that a number of
reserved vacencics to be filled through promotion have
boea de=reserved in Group '.A' and 'B' during the last

chren yasrs in National Airports Authority. The Management
have Laken tha extreme step of dereservation on the ground
thal in case of eligible SC/ST-efficials, were not

avail-ble for th: posts,

2.36 Th:: Comnittce feel unhappy with the present state
of affairs and <:sirc that SC/ST candidates who are
consicered not upto the mark for promotions should be
provided with Tacilities of in-service training for
soneiinie to bring them at par with general caididates.
Thoy would lik: the management to ensure that before
dercserving any reserved vacancy, concerted efforts shoulg
‘?e made by th: National Airports Authorily,

~

failin; which dersservation may be done as a last resort.
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CHAPTER = IV

MZ/SURES TO IMPROVE RESERV.TI®N

B

4,1 Durin: .he course of evidence when the Committec
aslic:l about th- method followed by National ﬁirports
Authoritv for siving pre~recruitment training to SC/ST

can izates, it :va: submitted that they have no arrangement

for providing thu pre-service training at the present time,

4,2 On enquiry as to how the improved intake of SC,-’ST
can’idates ajainst the vacancies reserved for them is
ensuicd in the absence of pre-recruitment training, it

was stated in the vritten replys

awhile doing the recruitment, the minimum
oiigibility criteria is relaxed in terms of
expericnce and also, the minimum qualifying
marks vcquired at the tests. Resides,
‘relaxation in age is also yranted. «a......

Besides, resaqirual rerrui+mﬁuts are bein§
dona in che arcas where SG/ST populations
are higl, l.e. N.E. Ragion ctc.?®



B Ll 93HVI .. TROINING

._,i * -
L)
A4S As regards arrangrmoent for providing in-

corvice trainia to Scheduled Caste/Scheduled Tribe
smploy e ig MNacional JAdroorts Jwuthority, it has
b ... informa in the written reoly furnished to the

Co.nitt. o $=

“In order to make candidates eligible for
promotion to higher nosts in operational
cadres, 2ligibility courses are provided
in National Jdrports .wuthority, for which
necessary training is beinj imparted.

In zi:w 0f Scheduled Caste/Scheduled Tribe
canll. 2205 who fails to come up to rzquired
stan.a:d, they are orovided with special

attancionsadditional tutorial classes.™
4.4 During the course of evidence, it was

subiii tod $=

‘eises But in-service training, we are
giviny 1n the Civil .wiation Training
Cclleygz, ..llahabad. After they qualify
in th. ontrance test, they are admitted
into thi. Collage eeeees®

4% ‘It hac further been stated ih written reply
th:t in=scrvice braining impartedlﬂyting ab=initio
troinino for operational catégcry[for all the candi-
¢zt including Scheduled Caste/Scheduled Tribe

P
TLO TS LeES.
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Ce  TR.INING ..BRO.D

4.6 t h=s bran stated that out of 48 persons who
hzve beon sent abroad for specialised training, thare
is onl, onc Scheduled Caste candidate. The year-wise
brealt=up 67 nozzons nominoted Jor training abroad is

- . R ]
T N oY e

p— - -

Yeoor Candidates Total
Geneoral SC

1939 5 1 - 6

~990 7 - - 7

2991 35 - - 35

Total 47 1 - 48

4.7 In respons t0 an enquiry to find out the

rocoons for th poor ranrcsentation of Scheduled Castz/
Schoduled Tribe: candidata2s sent for training abroad
an- the criteria {ixed for sending persons for training

abroad, it was stated in a written reply é-

“Trainin  abroad is given as advanced
trainin. =n¢ alsc in specialised arecas

on certsin typas of equipment. Training
abroa:d is based on seniority and their
prof : .sional standard/'ratings' held.

Thoss b .low the age of 45 are generally

sent out for such training abroad for

maximun utilisations Due to non-availability
of Officars belokging to Scheduled Caste/



- 33 -

™.,  S:hrules Tribe in the rospective grades
* *rou Mish officers are considered for
trainin . »hroad, th» general representa-
tion from these categoriass are lowe®

" 4,0 Turin: avidence when asked about the arrangement
for ¢dvin; [or:ijzn training it was statod that National
Alsyports Jwthority had baon sending many persons for

Nmmqyiha;s, workshons and for familiarisation with equip=-
m. nzl‘otc It was further stated that for the presant
1¢'Management h:d not been able tc send more SC/ST

Officcrs for th:+same but they had devised a scheme
uncer vhich th-:- would prepare a panel and in addition

“to. troining send the persd;s for foreign seminars,
EpsovctiOn of ~guivment etc. The Management agreed tha:

\\ni _‘"“nt th-ir number was small but they would prepar

an “n‘l 0 increase their number.

1O On a »oint of clarlflcatlon the reprnsentatlve .
of “h» Ministr, fubw1.ued durlng ; evidence that like
fo cinn trainin;,wferﬁlgn exposure was equally important
ana vhey wcfu m~king serious efforts, so that persons

..

“*-...g’_rlon{:i;‘lq to Schaduled Castaes and Scheduled Tribes

iy
conlivget maxinum benefit out "of it.
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4,10, The Couini:tec regret to note that National
‘irports Jwthority has not undertakén any scheme to
imn:irt vre=recruitment training to SC/ST candidates.
Th. Sommitt e reocomni:nd that Management of NAA should
imn diacely slast and make ® 2 reqular feature to impart
p;en};ciuitclnt training to SC/ST candidates especially
in wi.w of nonwgvailability of SC/ST candidates for
tuzhnisol nosls in the feeder cadre. The Committee, ..
arc £ the ooinion that such type & training would un-

coabicdly heln in the improved intake of SC/ST candidates.

4,11 The Committee note that National .iirports
Authorit; has bzaen imparting in-service training during
ab=initic. training for operational category to all the
cﬁndiﬂatas including SC/ST candidates and SC/ST candidates
who Tz1l. Lo come un to required standard are provided

wleh toeeial astention/additional tutorial classes.

Thz Committee desire that separate in-service
trcining arrangement should be made exclusively for 3C/ST
can. izates, rocruited or promoted by relaxing the standards

50 .o to enabl: shaw to come up to the standard of

g-noral ceandidatos.

)

4,13 The Committee regret to observe that out of
45 officers sont by National .drports Jwthority for
training abroad during .989 to 1991, only one was

Z:-~ _.cr,st Scheduled Castes/Scheduled Tribes.

P.T.O
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They ~rc no: convinced with the reply of the
Mancgenmont thzt rapresentation of Scheduled Castes/
Sch-iuled Tribes is lOw'du; to the non=availability
of of7icers b.loiging to SC/ST in the rospective

vados Trom cvhich officers are considered for

[
9

trzinin abroad. The Comnittce recommend that their

should be £-ii reprosentation of Scheduled Castes/
amorg Bha ampidyes)

Sch:wuled TribeﬁL§elected for the foreign training

as assured by thz Management during evidence.

4,13 The Gommitteéappreciate the efforts made by

N-tionnl Jirmo.ts Authority for sending their

]

nersonnol for foreign exposure i.e. for seminars,
workshops and femiliarisation with equipments. They
desirs thal ~s far as practicdble adequats

rea sentotion should be given to SCs/STs while
sending the cmployces of National Airports Authority
for forcign woosure, as assurad by the representa-
tive of the Ministry. The Committee fcel that this
oul:’ dofinitely improve their knowledge and also

raiwe Lhe officicncy of SC/ST employees.
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MISCELLNEGUS

it s tt————————-t.r

Mo SOILO=CONOMIZ DEVELOPMENT

N as regnros epecial schelies undertaken by
Navionol Jdroosts athority for socio~aconomic

-

doveoloment of Scheduled Castes znd Scheduled
Tribwuf it h-e bren stated that being a new
Orunization =.ich schimes have not yet been intro-#
guccd.

Eﬁaﬂﬂml Durin  thc 00ufse of ovidence, it was
submitted thet vienever thoy earned some oprofit,
th:zy would give some scholarship to children and

lav ro:ds in som- villag:s.

5.3 When askad whather the .authority had ear-

minleed some budget fer the socio=economic develooment

remme for Scheduled Castes and Scheduled Tribes
i ac enbmittos tiat since the National Airports
Avthority wge running in loss, no hudget had been
garme-li-d for this ovurpose and simultaneously stated

ch i they had notot down the suggsstion made by the
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5.4 The Comaittee note that National Airports
Aothericy hac nod adooted any village predominant ly
inhzb’ted by Sci duledTCagtes/Scheduled Tribes to
2XOMOt ~ gOcio~octnoOmic develdpnent of the villages
in i wgicinity of the;r projects. They further
noi . “hst no budyst has been earmarked my the
cuthozity to unlertake sociowmeconomic development
projroiime for Scheduled Castes and Scheduled Tribes.
545 The Comuittee strongly desire that National
Aimorts AﬁthOviiy should adOptlsome villages pre-
dOminantl? inhabited by Scheduled Castes/Scheduled
Trib:s neas thcir oroject and take measures to
devzlon faciliti;s like drinking water, education,
medicare, builling of roads etc. The Committee
_woqlﬁ anporaciztc i€ some specific amount is ear-
m:rli.g by MNaotion:l Alrports Authority in the Annual ’
budgst on Welf-iz schemes which will lead to all
roun’ develoomman® of Scheduled Castes/Scheduled

Tribuse

e 3

et



B. AUUAL REPQITS

-

e Az ner Governm:znt instructions a note should
b in-loded ia Lic Annual Ravort of the Ministry/
Depa tmant zbout the activities of the Cell set up
Lithin the Mini.try/Department under the Control of
Li. % on Officor in the dischargas of his duties in
r:zoect Of matirrc relating to representation of
Schidulnd Castes and Scheduled Tribes in the establish=
mcni*ond services under the control of Ministry/
Denartiments, | Similar informatiﬁn in respect of .
statutory, seni~government,bodies and in public

sector undertakings under the control of Ministry/
Denariment may alsO be usefully included in the Annual
Reports. But the Annual Reports of National Airports
Authoxrity for thc year 1987-88 and 1988-89 do not
corviain such information in respect of Scheduled

Cass:n,Schacdul. 2 Tribes.
disregarcding

!
D7 On enquiry about the reasons fon.Government
instructions in this regard, it was stated in

.

cps+ttan renly that the point has been noted.
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5.8 The Commiitee regret to note that the
Anawsl Renorl @ H?tional Airports Authority do
no: contain th- informetion about the matters
c2luinc to rao. centation of Scheduled Castes/
Schzrnled Trib.s and functioning of Scheduled
Cizto, Schedul:. 5 ‘se Cell. The Committee there-
for., reuommen:i that in future the requisite
infommacion in rospect of representatidh of
Schoiduled Castes and Scheduled Tribes in Seryices
an liclfarewessur:s for the upliftment of
Schodulod Castes and Scheduled Tribes employees
taken by the Minagement of National Airports
Au.hority shoul’ invariably be incorporated in

©h= Annual Reoort of National Airports Authority.

NEw DELH{ &/ Cul
Aprl 26,0992

o oo o
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